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An Aot further to amend the Sea Customs Act, 1878 ant! the 
, Central Excises and Salt kct ,  1944. 

[27th August, 19511 
BE it enacted by Parliament as follows:- 

1. Short title.-This Act may be called the Sea Customs and the Cell- 
trai Excises and Salt (Amendment) Act, 1951. 

2. ~ m e n d m e n t  of section 20, Act VIII of 1878.-Section 20 of the Bee 
GCstoms Act, 1878 (hereinafter referredl to as the principal Act) shall be 
re-numbered as sub-section ( I )  thereof and after -sub-section (1) as so re- 
nllmbered, the following sub-sectjion shall be inserted, na.mely:- 

"(2) The provisions of sub-section ( I )  &all apply in respect of ad1 
goods belonging to the Government of a Part A State or a Part B State 
hnd used for the purposes of a trade or business of any kind carried 

on by, or on behalf of, that Government, or of-any operations connected 
with such trade or tbnsiness as they apply in respect of goods not belong- 
ing to any Government." . - 

8. Amendment'd section 38, Act VIII of 1878.-After the proviso to 
section 38 of the principal Act, the following further proviso shall be insert- +, namely :- 

- "Provided further that where a shipping biJ is delivered in antici- 
pation of the-arrival of any vessel or [before an order is given under 
section 61 for entry of the vessel outwards, it shall, for the purpose,~f 
this sectioil, be deemed to have been delivered m the date on ivhicb 
that vessel nrrives or that order is given, whichever is later." 
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4. Amendment of section 39, Act VPII of 1878.-In section 39 of the 
principal Act, for the words "on demand being made" the words -"on a 
notice of demasld being issued to him" shall be substituted. 

5. Amendment of section 111, Act VIIL of 18718.-In section 311 of the 
principal Act, after the words "penalties, interest" the words "expori - 
duties" shall be inserted. 

6, Amendment d section 3, Act I of 1944.-~ftkr sub-section (1) of 
section 3 of the Central Excises and Salt Act, 1944, the following sub. 
section shall be inserted, namely : - 

"(1A) The provisions of sub-section (1) shall apply in respect of 
ail escisnhle godds other than salt which are produced or manufactured 
in India by, or on behalf of,- the Government oi a Part h State or a 
Part B State and used for the pw'poses of a trade or business of any 

- kind carried on by, or on behalf of, that Government, or of any 
operations connected with such trade or business as they a;pply in  
respect of goods which, are not produced or manufactured by any 
Government. ' ' 
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